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ORDER 

S.Natlallick, 1C 

Heard both the porties. After hearinij the ld.'cGunsei for 

the petitioner and on goingthrouqh the materials on record and sped-

ally in view of the judqment dated 16.11.95 passed by this Tribunal 

in 0.4 399 of 92 between the same parties we do not find any reason 

to admit this applicat ion for a fresh decision as the Tatter iflvlve1 

in the present application has already been decided by the aforesaid 

order passed by this Tribunal. On the sumissiun of the ii. counsel 

for the petitioner leave is however, !ranted to him to withdraw this 

application and to Pile a Contempt Application if so advised accsrdin 
to law.. The ap 1 ic at ion is d is0 osed of as wit hdr awn. 
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